ITEM NO.41 COURT NO.6 SECTION II-B

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition for Special Leave to Appeal (Crl.) No.4768/2024

(Arising out of impugned final judgment and order dated 16-03-2024
in CRLMP No. 130/2023 in S.C. No.588 of 2018 passed by the Learned
Special Court for the trial of PMLA cases/special court (SPE/CBI)-
I/NIA, Ernakulam)

S MARTIN Petitioner(s)
VERSUS

DIRECTORATE OF ENFORCEMENT Respondent(s)

(FOR ADMISSION)

Date : 12-07-2024 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ABHAY S. OKA
HON'BLE MR. JUSTICE AUGUSTINE GEORGE MASIH

For Petitioner(s) Dr. Aditya Sondhi, Sr. Adv.
Ms. Rohini Musa, AOR
Ms. Meghna T M, Adv.

For Respondent(s) Mr. Zoheb Hussain, Adv.
Mr. Annam Venkatesh, Adv.
Mr. Vivek Gurnani, Adv.
Mr. Rajan Kr.Chourasia, Adv.
Mr. Arvind Kumar Sharma, AOR

Mr. Mukesh Kumar Maroria, AOR

UPON hearing the counsel the Court made the following
ORDER

To be heard along with SLP (Criminal) Diary No. 22328/2023.

It will be open for the respondent to file counter affidavit.
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